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(%) The Tollowing case(s) =/ are pending against e in which cognizance hias been taken by 1he courtzs

| A .i ol Deseription

]

| The details of cases whore the cowrt has taker | I._._'!.H‘l: 5':]' PETTCH?'? Cadeh

[ ! cognizance, Sections ol the Act nid descriplion
| of the offence for which cognizance taken * ch ko Pe""'-d’“ E’?E“"F'E‘t’ [::“:
WO -1

i :n h'!u che Cl,‘_lﬁj'l_r'?sﬂ
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15p That 1 ghve levern Below the detsiils of e issots peiva e o Gomovabile el ) of mysel
s spouse i ol dependents:

A Details of movable assets ;
| Mg

I Assets in joint name indicating the extent of joim ownership will also have (o ba given
2. I ense ol depasitTnvestmient, te details Inci ahing Sevial Number, Amount, |Jate of Beposit. the Scheme
'\ v of Bank! Institurion wnd Branch ane to he e
Value of BondsShare/Debentures w5 per the current market volue in Stock Exchange in respeet of tied
i |:-|11|-ur||| 5 1n-e| B per Books in case of non- |isted companies should be given
o Bhependent’ here means a person, substutially dependent oo the income ol i1y candidate
i Details including amount is to be given separately in respect al cach investme i)

"‘i s [ﬁun‘pﬂnn Self Spouse Dependent-1 Depeu-'_e- 12 ?ﬂﬁd
Kt . = bl Bonevi | Rifury | Rrek f\’ag-‘
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(i) | Details of Deposits in Bank Pedvio vzt E
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Deposits with Financial -
Institutions, MNon Banking 16052 |
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| i) | Delils of investment in Bonds, |
| PDebenturesfshares and units in v 5, 1L, oo i - s
| companissMiutoal Funds and g x: e b2 |
: elliess and the ameunt F”T 3,69, ) X
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Instrument in Post office or Th
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{wizg -‘G:'. uther assets such =5 value of

Claims/interest

A e,
Rt. 65’@:‘

Tix, I Ceross Total value

3o, s,q,q,? | 10,901,642

4, Dretails of Immovable assets:
(Mete:: 1

Properties in joint u'-vn.c:rshlp indicating the cxtent of joint ownership will also hnl: to be indicucd

2 . Each land or building or apartment should be mentioned separately in this ﬁ::mqaL}'

Survey numbens)=— Gee Am

Aren {'Fntu.l measurement in

pesne 7| |

5. | Ierlpiiun Seil Spouse o Dependent-1 | Dependent-2 Dt[hEl‘lI:I!l‘ll—}.
hu |
| T - — =
[t (i | Agriculiural Land ok, Soveary | [
Location(s) M 4 g g 4

| acres) A 1:! 6 -
Whether inheriled propenty
[ Yes ar NOY) :]'e_‘g =t =
Daie of purchase in case of self \
acouired property NA et i
Cost of Land (in caze of |
purchase)at the time of NA = =
purchase
Any Investment on the land by 5 v
way of development, NA 5 — = E
| construction efc. 1 I
[ Approximate Current market = L] =T
||_ value A7 59000 —_—
(i) | Don-Agrieultural Land €
Locationis) See &ﬂ‘r'!ﬂ(%’tﬂ B’ ﬂfzn:ggwe,c i .
Survey nurmbens) ]9 el A~ —7TT. g &i 3 -
Arca (Total measurement in B i
| 5. M) ‘E{ E I |‘I‘|F qug - S
| Whether inhérited praperty
{Yes or NO) Btk Yes T
Date of purchase in case of self ;
B ) 1998 NA = -
Cost of Land (i
purcham}sﬁ%%%%;r%?; boeeo | N.A. —
purchase -
Any Investment on the land by
way of development, il = — ™ i
consiruction eic. J
, :I;;?E;uxlmale Current mark.. 6} EE;M 3,25:“ i -
i
| (ifi) | Commerci wildi ]
{including apartments) pE
| -Location(s) See &ﬁ’;‘;} wne — =
| -Survey number(s) B 3 =L |
Built up Area (Total e = i
| measurement in sq. fi.) IBC'C' B
-Hj A Tl Ao
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W feiher inherited praperty o 3 i1 |
(1 ke or NOY tNO | _.:._ d |
i [raie of purchase in case of self i : i b |
acired property 19 gﬁ{_ i AR - - S R O
C ot of property (in case of '
( perehase) at the lime of | LTD_,M- —_ | = =
| _pehase . il — (- S
Ay Investment on the | ¥t |
[ poperty by way of T —_— — |
development, construction ete, =
Approximate Current market 5 po, 000 = P
value = el T | e
(iv} | Residential Buildings (including |
i [
apanments,) See fmperuwec ' — -— b
=Location(s) [ X '_,"-E-
- Survey numbens) Pr_'ﬂ.i,- T
Acres (Total measurement in = B
g 1) 7786 =
Built up Area (Total - L] -
measurement in sq. ft.) 8 Cl/: i !
Whether inherited property B 15
(Yes or NOY Yes 2 |
Date of purchase in case of seif H‘ﬂ' = iy | tEud
[ Lcquired property | i
Cost of praperty (in case of " "
purchase) at the Lime of M — — H
jpuchase = 1
Any Investment on the land by |
way of development, NA - - = o
cansiruction ete. jrin)
Approximate Cumrent market s =3 i~
vilue 3115{‘:::: [i 44
(v} | Others (such as interest in et L Sl AR
property) J el
(v} | Total of Corrent Market o =2 = . i
i Value of (i) to (v) above 70,144,000| 3,25,
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(Mote: Please give separate details of name of Bank , institution, entity or individual and amount for each item)
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[IISHIHHDEHIE e . P

Name of Bank germge —4- 411,06, 600 NI | o gy $Hw5/ Fih

Amount outst ¥ :

| Mature of loan ail Qutlel-fe- 9,98, 00C ] Fetal

Loan or ducs to any

individuals! Entity other than
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Armaunt outstanding |
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Ay odher lability oMl el ome NIL ﬂﬂ,wwmi;
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III:I I -H-ut! el Dues: i I : |
| Dlues v deepraurtments deabing ML M1 e o {
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B Heconmodiation e —=fes
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with supply of NIl ML -~ =
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with poverment transport —  —
{including sircrafts and ML M L r
| belicopters) ] e
Income Tax Dues L O . —_— —
 Wealth Tax Dues N ML | —~ — |
| Service Tax Dues ML o == — == I |'
Munizipal /Property Tax Dues (| L i | 5 S —_
L'\u"||l.‘£. ' Dues H\L.._ e _H!_L.. —.--‘-_'_ ___ I S
| | Any othor dises ML ML — — o |
|-_ ) [ Grand total af all Govt. dues ML MLl | . — e -I ! |

h Spouse . Hewesgelad yicuff1te, .

 (8) My educational qualifieation is 5 u‘{uﬁvg A. ( Bachelor of Ards) frﬂm Loehak chﬂuﬁ;ﬂ

Mugedfarpu i the yeas - 1985
iGive details of highest School Jf University education witlfrull fom 0f the cemificate’ diplomaf depree coo o o)

{Name ol the School /College! University and the year in which the course was completed.)
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() ABSTRACT OF THE DETAILS GIVEN IN (1) TO (§) ABOVE:

1. | Name of the candidate o ShiSmuldium. K EDAR NATH Susn
2.7 Full postal address MASRAKH, S ARA N .(Fim-g14; )
3. | Mumber and Mame of the constituency and 115, BHH[APUE E;Hf-?_[{_ _ﬂ-‘
e
3| Name of the Palitical party which set up the | L B T ==
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cocrrs (51 have taker cogrizanes

| PAN of

Ry T

n. ﬂ'l-r “-:'EEBT_ e 'T-r‘-rri I wiisr "‘:-|I|I'I.\'F'-|
woine Tas Relurn filed
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Dretails of Assers and Laihi

Deescription Sell Spo

z0/0-11 [ 38,000 ]

— =]

Moveable
[ Assel (Total value)
| Tmimmesva ble

0 44 3R89

SRl SR |

f :__ 4 —
e £ (o iz — | —
|

il Paurchase Price ond

| | Development Costof | 5 {0 ptm| —
[mimovable Property ' |
{Totil Yalue)

Agsel (Total Value) |

fa.ﬂJ_E#-.'; — ! =

R T R |
| Dependem-l| Dependeni-li pﬂm :
| -
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Linhiti Li_:s

—_—

___ dues (Total)

{1} Governmint ML . L =

Financial Institutions and ELDH,MET
others (Total)
|S. Highes

teducational qualification: @&, 4 | : e oleley & F’h&g'}-
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{Give detaiis of School / University education with full form of the certificate/ diploma’ fepree
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(ii) Loans from Bank, ‘

NIL = 53

—_———a

YERIFICATION

L, the deponent, above named, do hereby verify and declare that 1he contents of this effidavit are true and correct 1o the
bestaf my knowledge and belief, no part of it is false and nothing material has been concesled there from. | further

declare that

(&} there is no case of conviction or pending cuse against ine other than those mentioned in ftems 3 and 4 ahave;
(b} L my spouse, or_my dependents do not have any asset or liability, other than those mentionad in items Sand 6

above.
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Mot | AHidavit should be fifed |atest by .00 T o the L | date of Filing nominations.
2 Affidavit sivndd be swoari before anowith Commisse rer o Maisstrite of the Fieg Chass or betone o Moty
Publis
Z AN eolumis shioudd b GTTed wp and o colin w b ol blank, 17 these is 10 information o iish in idspect of
any item, either “Nil™ or *Not applicable™, &5 the case may be, should he mentioned
A The affidavit should be either typed e written lepibly and neatls.
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ANNEXURE - A

ITEM NO - (3) OF THE AFFIDAVIT TO BE FURNISHED BY THE
BY THE CANDIDATE ALONG WITH NOMINATION PAPER
Before the Returning Officer

The followings cases are pending against me in which congnization has been
taken by the court

The details of cases where the

court has taken

Sections of the Act,

description of the offence for

which cognizance taken

cognizance,
and

Mame of the court, Case
Mo, and date of arder
taking cognizance.

Detalls of Appeal
(s)/Application(s)
for revision (if
any) filed against
the above order

(s):

(a)

(b)

()

302, 307, 324, 120(B), IPC and
3,4,5, explosive substances,
Committing murder by hurling
bomb.

A.C.1.M., Patna, 339/95
(gardanibagh Secretariats,
Patna) 09/10/95, &
26/11/98

323, 324, 341, IPC voluntary
causing hurt by dangerous
weapons or means and wrongful
consignment

M. Shankar 5.C.J.M,
Chapra, 196/98 (Masrakh
P.S.) 1B/05/2005

'-T—‘ﬁ—qu:_m Lo
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Part (i) AGRICULTURAL LAND

ANNEXURE - B
ITEM NO - (5B - i) OF THE AFFIDAVIT TO BE FURNISHED BY THE
BY THE CANDIDATE ALONG WITH NOMINATION PAPER

Before the Returning Officer

NS

-T

Lacation(s) Survey

Number

Area
{total

Acres)

Extent
of
Owners
hip

measur
ment in

Shares

Approx

NO)

Whether

inherited
property
(yes or

Date of
Purchase
in case
of self
aguired
property

Cost of
Land (in
case of

) at the
time of

purcahse

purchase

Any
Invets
ments
on the
land by
way of
develo
pment
Constr
uction

Approxi
mate
Current
Market
value
im Leves

LOCAT0N TFESEARN
Plat/survey no 6929,
9057, 6790, B354,
6539, 6774, 6775,
6726, 8354, 11224,
11683, 6752, 11283,
6779, 5868, 6847,
6849, 7099, 7048,
6079, 70Y5, 59094,
9053, 6540, 6541,
6542, 6543, B183,
8184, B185, 8186,
8187 Khata No-
B3,245,430,449,191,1
92, Survey Nas, 7022

1/5th

11.5 | chare

2.3

Inherited MA

NA

MIL

Rs 14.23
Lacs

to FOCE
Locaton :ﬁ.ﬁ.bRAKH
PMot/survey no
B7.76.6771.6777.6772
G77B.8354 4512 5674
.11652.6743.5715.571
6.6542.6779.6552.655
0.6724.5716.66610.65
51.6839.6785.6780.89
15.9054.9053.6769.

8770

1/4th

8.64 Shiars

2.16

Inherited A

NA

MNIL

Rs 13.36
Lacs

TOTAL

4.46

27.59




L] ] e ._1_r
ArnExdR - B el
Location(s) Survey Any
Invest
Cost of | ments
Area P Whether Fﬂ?:ﬁa::e Land (in | on the | Approxim
(total of - Inherited e of |land by ate
measurm PP property purcahse)| way of | Current
Owners |Shares self
ent In Sg hip (yes or ity at the |develop| Market
ft) NO) Bhe: time of | ment value
e purchase | Constru
ction
Numbear ate.
Location :Turklpanapur
{saran) Survey/Plot no| 2178 éfth 436 | Inherited A MA NIL I!sl 062
754 are Lacs
Location :Banlyapur
(saran) Survey/Piot no| 1307 | Y5 | 261 | inheritea | wa NA np | FE09
1187, 1188 Share Lacs
Location ;Masrakh
Approx Rs Rs 5.56
{saran) SEIIJE:';;?.-"FIM no|l 3920 | 100% | 3920 NO 1998 | 0000/- NIL Laia
TOTAL
4617 Rs in lacs 6.55

:})':.!L:.:_ﬂh'-—ﬁ:_._m
1570 2H) 2~




Avimexurs -G’ I)ﬂxﬁ‘rﬂ
part {iii) € ol it

UI‘HHUI:III'I# Any
Invest
Cost of | ments
Built up Date of _
apartments Area Extent wl':e?::; Purchase | -2 E]': Inn dl:he Apprt:..:im
(total of Approx inheri i ke ol case and by a
property purcahse}| way of | Current
measurm (Owners |Shares self
tinsa |h (yes or ke at the |develop| Market
Location(s)  Survey[ENt In 5q |hip NO) =in timeof | ment | wvalue
) Propesty purchase | Constru
ction
Number etc.
Location :Salempur Rs 5.00
Chapra Survey/Plot no| 1300 100% | 1300 MO 1597 170000 NIL Lﬂc..'i
285
TOTAL 1300 Rs in lacs 5.00




Part (iv) Residential Buildings

A-vrmeswra — &

% 51

-—

{Including

Any
Invest
Built Date of Cost of | ments
chetw Whether Land (in | on the |Approxim
apartments Area Extent inherited IPur:::s; case of |land by abe
(total of Approx property nc b purcahse)| way of | Current
measurm D_wners Shares (ves or sellmd at the |develop| Market
Location{s) Survey|®nt in 5q |hip Noy |2 rty | timeof | ment | value
ft) Property | burchase |Constru
ction
Mumber il
Location :Gopeswar Rs 5.00
nagar Chapra 6804 éfth 1361 | Inherited MA WA MIL Inis
Survey/Plot no ?EP? i
Lacation :Masra Rs 2.40
Survey/Plot no 7022 to| 4356 1/5th 871 | Inherited MA NA MIL Al
7020 Share
Lecation :Masrakh 1/5th Rs 8.00
(saran) Survey/Plot no Inherited MNA MA NIL :
&779, 6770, 6771, | 12990 | gpare 4372 | I Lacs
5627, 5857, 745, 1160
Lecation :Masrakh
th . Rs 4,00
(saran) Survey/Plotno| 4356 1/5 871 | Inherited MA NA NIL Lacs
5717 Share
Location (Mainpura Rs 11.60
(patel nagar, patna) | 10454 ;fth 2091 | Inherited MNA NA MIL s
Syrvey/Plot no 1342 i
. i
TOTAL 7786 Rs in lacs 4




ITEM NO -

fJFM“-"lE& wieg. E:-!
ANNEXURE - BI(IN name of SPOUSE)

BY THE CANDIDATE ALONG WITH NOMINATION PAPER
Before the Returning Officer

Part (ii) NON -~AGRICULTURAL LANE

(5 B - i) OF THE AFFIDAVIT TO BE FURNISHED BY THE

Location(s)  Survey Any
Invest
Cost of | ments
Area Extent Whether P?‘?Eﬁ ::E Land (in | on the | Approxim
(total inherited | . case of |land by ate
of Approx in case of
measurm property purcahse)| way of | Current
Owners |Shares self
ent in 5q hi (yes or Biauired at the |develop| Market
ft) P ND) rqn ety time of | ment value
prape purchase |Constru .ﬂxl .
ction =
Loses
Number etc.
Lecation :Masrakh
{Saran) Survey/Plot no| 12196 1/4th 3049 Gifted MA NA MIL R 2.25
5458 Share Eack
Location :kauriya
Siwan Survey/Plot no | 19166 1‘:.“"' 4792 | Gifted NA NA NIL “‘L}-”“
273,274,275 Share o
TOTAL 3049 Rs in lacs 3.25

}-au.’_ I-ﬂl'u':_h—"'h-._
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